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BEFORE THE NATIONAL GREEN TRIBUNAL 

WESTERN ZONE BENCH, PUNE 

APPEAL NO. 27 OF 2022 (WZ) 

IN THE MATTER OF:  

Thakorbhai Vallabhbhai Khalasi …Appellant 

Versus  

Ministry of Environment, Forest and Climate Change & Ors.  …Respondents 

RESPONSE BY R-5, ARCELORMITTAL NIPPON STEEL INDIA 

LIMITED TO CURRENT STATUS REPORT FILED BY GUJARAT 

POLLUTION CONTROL BOARD ON 16.08.2023 IN COMPLIANCE 

WITH ORDER DATED 23.05.2023 OF HON’BLE NATIONAL GREEN 

TRIBUNAL, WESTERN ZONE BENCH, PUNE IN APPEAL NO. 27 OF 

2022 

MOST RESPECTFULLY SHOWETH: 

1. That the captioned Appeal is filed challenging the Environmental

Clearance No. EC22A008GJ153411 [File No. J-11011/44/2004-IA

II(I)] dated 02.03.2022 (“Impugned EC”) issued by the Ministry of

Environment, Forest and Climate Change (“MoEFCC”) to

ArcelorMittal Nippon Steel India Limited (“Answering

Respondent”) for the proposed modernization and modification of

the integrated iron and steel plant by installing auxiliary facilities

without increasing its capacity (“Proposed Project”), being located

12573



at Hazira Notified Industrial Area in village Hazira, taluka Choryasi, 

district Surat, Gujarat (“Plant”). 

2. The present response is filed in response to the status report filed by

Gujarat Pollution Control Board (“GPCB”) in compliance with

Order dated 23.05.2023 of this Hon’ble Tribunal. The Answering

Respondent reserves its liberty to refer and rely upon its detailed

Reply dated 14.01.2023 filed earlier in the captioned matter,

contents of which are not repeated herein, for sake of brevity and the

same may be treated as part and parcel of the present response.

3. The GPCB conducted inspection of the Answering Respondent to

check the current status of Consolidated Consent and Authorisation

(“CCA”) and Environmental Clearance (“EC”) issued in favour of

the Answering Respondent with respect to four units/ divisions i.e.,

(1) ArcelorMittal Nippon Steel India Limited (Conarc Division), (2)

ArcelorMittal Nippon Steel India Limited (HRC Division), (3) 

ArcelorMittal Nippon Steel India Limited (Plate Mill Division) and 

(4) ArcelorMittal Nippon Steel India Limited (Pipe Mill Division).

4. The GPCB in its Report filed on 16.08.2023 has made certain

observations with respect compliance of conditions prescribed under

the separate CCA and EC granted to each of the abovementioned

four units/ divisions.
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5. By way of the present response, the Answering Respondent seeks to

respond to each of the observations mentioned by the GPCB in its

Report filed on 16.08.2023 in respect of the four units/divisions.

A. ArcelorMittal Nippon Steel India Limited (Conarc Division)

6. It is submitted that the GPCB verified the compliance of Answering

Respondent’s Conarc Division in its Inspection Report which is

annexed as Annexure – II at pages 25 to 48 of the GPCB Report filed

on 16.08.2023.

7. The GPCB Report notes one alleged non-compliance which the

Answering Respondent seeks to specifically address.

GPCB’s observation of non-
compliance 

Response by Answering 
Respondent. 

Unit has provided septic tank/ 

soak pits at several locations for 

disposal of sewage instead of 

Sewage Treatment Plant (“STP”) 

as per EC and CCA condition 

It is submitted that currently the 

sewage collected in the soak pits is 

taken daily to township STP through 

tankers since, the township STP has 

an additional capacity to handle the 

sewage waste collected in the septic 

tank/ soak pits. 

Installation of packaged STPs (2 

Nos.) having total capacity of 250 
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GPCB’s observation of non-
compliance 

Response by Answering 
Respondent. 
m3/day capacity are in progress 

which shall meet the requirements of 

the administration buildings. One 

unit having 100 m3/day capacity has 

already been commissioned as on 

10.11.2023 & other unit having 

capacity of 150 m3/day will be 

commissioned by November, 2023. 

As part of our expansion plan, we are 

planning to install STP with capacity 

1000 m3/day which will cater for the 

entire complex. The plan is 

scheduled to be completed by 

December, 2024.  

B. ArcelorMittal Nippon Steel India Limited (HRC Division)

8. The GPCB inspected and verified the compliance status of the

conditions imposed on the HRC Division through the CCA and EC

issued to the HRC Division. The contents of the compliance status
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of the HRC Division are annexed as Annexure IV on page 76 – 113 

of the GPCB Report.  

9. With respect to certain alleged non-compliances the Answering

Respondent seeks to respond to the same –

GPCB’s observation of non-
compliance 

Response by Answering Respondent. 

Unit has obtained CCA for one 

Acid Recovery Plant (“ARP”) 

whereas unit has installed 

additional ARP. Unit has ARP 

of 250 m3/day for authorization 

of spent acid generation of 2100 

m3/day in CRM process. Unit 

has not provided Online 

Continues Emission Monitoring 

System (“OCEMS”) with ARP. 

It is submitted that the Consent to 

Establish (“CTE”) for Pickling-3 & 

additional ARP was granted on  

15.02.2016. Further, since the process 

falls under secondary metallurgical 

process, it did not require EC.  

Subsequently, the CCA was applied 

for the process in the year 2018 which 

was granted by GPCB on 28.06.2018 

(CCA Amendment no. 94020). 

However, the additional ARP was 

inadvertently missed by the GPCB 

while granting the CCA. We have 

requested GPCB to consider 
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GPCB’s observation of non-
compliance 

Response by Answering Respondent. 

correction of the CCA which is still 

pending consideration. 

It is submitted that the additional ARP 

is part of the modernization project 

and is thus, included in the impugned 

EC for modernization project. 

The Answering Respondent has also 

submitted the application for 

amendment of CCA on 10.10.2023 to 

GPCB for the new ARP plant stack. 

OCEMS for ARP-2 i.e., HCL online 

analyser is installed and its real time 

data connectivity to GPCB / Central 

Pollution Control Board (“CPCB”) is 

in progress. 

True copy of the CTE No. 82831 dated 

15.02.2016 is attached herewith and 

marked as Annexure R5/1.  
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GPCB’s observation of non-
compliance 

Response by Answering Respondent. 

True copy of the CCA Amendment no. 

94020 dated 28.06.2018 is attached 

herewith and marked as Annexure 

R5/2.  

Unit has jetty of 1190 m length 

and obtained CCA for jetty 

length of 736 m. 

It is submitted that the Answering 

Respondent had commissioned a 

456m jetty in early 1990s after 

obtaining consent from the GPCB. 

Later in 2006, EC&CRZ clearance 

was obtained for expansion in 

additional 734m which increased the 

total berth length to 1190 m. However, 

the total 1190 m was inadvertently 

missed in the CCA granted by GPCB. 

The total length of jetty permitted by 

vide the impugned EC is also 1190 m. 

In view of the inconsistency, the 

Answering Respondent has submitted 
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GPCB’s observation of non-
compliance 

Response by Answering Respondent. 

an application for amendment of CCA 

on 10.10.2023. 

Unit has actually provided 

canopy with suction facility to 

trap remaining emission and 

fugitive emission due to liquid 

metal/material transfer & 

handling in Electrical Arc 

Furnace (“EAF”) Section-One 

Canopy (with FES) for One 

EAF. Presently secondary fume 

extraction system is not in 

operation & it’s not connected 

to any Air Pollution Control 

Device (“APCD”) (through ID 

Fan). Fugitive emission 

observed in EAF Section. 

It Is submitted that almost all the 

action plans committed for EAF are 

completed and only one action plan is 

pending which is scheduled to be 

completed by December, 2023.  

Further, the status of action plan 

pertaining to upgradation of APCD of 

EAF is regularly submitted to GPCB.  
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GPCB’s observation of non-
compliance 

Response by Answering Respondent. 

Unit has not provided gas 

scrubber with galvanizing 

section as per CCA. 

Since the inception of the plant, the 

plant has not installed gas scrubber in 

galvanizing line 1 & 2 as it uses clean 

fuel i.e., Natural Gas. Further, the 

Answering Respondent is complying 

with the GPCB norms for stack 

emissions. Hence gas scrubber with 

galvanizing section is not required. 

In view of the same, the Answering 

Respondent has submitted the 

application for amendment of CCA on 

10.10.2023. 

During visit fugitive emission 

from various sources is 

observed in Plant. 

The following fugitive emission 

control measures are in place to 

control pollution caused by movement 

of vehicle and the loading/ unloading 

of the raw material and finished 

product-  
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GPCB’s observation of non-
compliance 

Response by Answering Respondent. 

1) Regular cleaning of dust on roads

through mechanical sweepers – 10

Nos. of machines are in operation.

2) Water sprinkling systems are

installed at various locations for

controlling dust emission.

3) Dry fog systems are installed at

various locations for controlling of

dust emission.

4) Wind fence are installed for

controlling of dust emission.

Unit has not obtained 

membership for incinerable 

waste i.e., spent ion exchange 

resin containing metals. 

The Answering Respondent has 

obtained the Membership of the co-

processor dated 28.08.2023 for the 

incinerable waste. True copy of 

membership for disposal of 

incinerable waste is attached herewith 

and marked as Annexure R5/3. 
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C. ArcelorMittal Nippon Steel India Limited (Plate Mill Division)

10. It is submitted that GPCB conducted site inspection of the plate mill

division of the Answering Respondent and verified that it is

complying with all the applicable conditions as per its CCA and EC.

11. The inspection report of the plate mill division is at pages 124-137

of the GPCB Report filed on 16.08.2023.

D. ArcelorMittal Nippon Steel India Limited (Pipe Mill Division)

12. The GPCB has conducted inspection of the pipe mill division of the

Answering Respondent on 02.06.2023 and 03.06.2023 to verify the

compliance status of the conditions of CCA and EC. In this regard,

it is submitted that the Answering Respondent has complied with all

the applicable conditions imposed under the CCA and EC. However,

the GPCB in its report has made certain observations, which the

Answering Respondent seeks to specifically address.

GPCB’s observation of non-
compliance 

Response by Answering Respondent. 

Unit has provided hood cover, 

ID fan with stack on coating 

section. Unit has been asked to 

It is submitted that earlier the non-

process and minor stacks were not 

covered under the consent and the EC 

in operation. Subsequent to the change 
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GPCB’s observation of non-
compliance 

Response by Answering Respondent. 

clarify the same details is not 

reflected in CCA. 

in management of the plant, these 

stacks were included in the impugned 

EC dated 02.03.2022. 

In view of the same, the Answering 

Respondent has submitted the CCA 

amendment application on 

10.10.2023. 

Unit has provided septic tank/ 

soak pits for disposal of sewage 

instead of STP as per the CCA 

condition  

It is submitted that currently, the 

sewage collected in the soak pits are 

taken daily to township STP through 

tankers which has  additional capacity 

to handle the sewage waste collected 

in the septic tank/ soak pits. 

Installation of packaged STPs (2 Nos.) 

having total capacity of 250 m3/day 

capacity are in progress which shall 

meet the requirements of the 

administration buildings. One unit 

having 100 m3/day capacity has 
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GPCB’s observation of non-
compliance 

Response by Answering Respondent. 

already been commissioned as on 

10.11.2023 & other unit having 

capacity of 150 m3/day will be 

commissioned by November, 2023. 

As part of our expansion plan, we are 

planning to install STP with capacity 

1000 m3/day which will cater for the 

entire complex. The plan is scheduled 

to be completed by December, 2024. 

Unit has not obtained 

membership for incinerable 

waste i.e. wastes or residues 

containing oil.  

Company has obtained the 

Membership of the co-processor dated 

28.08.2023 for the disposal of 

incinerable waste. The true copy of 

membership for incinerable waste is 

attached as Annexure R5/3. 

13. In view of the observations made by GPCB during the inspections,

the GPCB has proposed nine (9) recommendations/ suggestions/

corrective measures/ improvements in its report filed on 16.08.2023.
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14. The Answering Respondent seeks to respond/ reply to each of the

recommendations/ suggestions/ corrective measures/ improvements

proposed by GPCB.

Recommendations/ 
suggestions/ corrective 
measures/ improvements 
proposed by GPCB 

Response by the Answering 
Respondent 

AMNS group shall provide STP 

for the entire complex as per the 

compliance submitted by the 

industry. (All Division) 

It is submitted that currently the 

sewage collected in the soak pits is 

taken daily to township STP through 

tankers since, the township STP has an 

additional capacity to handle the 

sewage waste collected in the septic 

tank/ soak pits. 

Installation of packaged STPs (2 Nos.) 

having total capacity of 250 m3/day 

capacity are in progress which shall 

meet the requirements of the 

administration buildings. One unit 

having 100 m3/day capacity has 

already been commissioned as on 

10.11.2023 & other unit having 
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Recommendations/ 
suggestions/ corrective 
measures/ improvements 
proposed by GPCB 

Response by the Answering 
Respondent 

capacity of 150 m3/day will be 

commissioned by November, 2023. 

As part of our expansion plan, we are 

planning to install STP with capacity 

1000 m3/day which will cater for the 

entire complex. The plan is scheduled 

to be completed by December, 2024.  

Unit shall amend the CCA for 

the new ARP plant stack & 

provide OCEMS. (HRC 

Division) 

The Answering Respondent has 

submitted the application for 

amendment of CCA on 10.10.2023 to 

GPCB for the new ARP plant stack. 

OCEMS for ARP-2 i.e. HCL online 

analyser is installed and its real time 

data connectivity to GPCB / CPCB is 

in progress. 

Unit shall amend the CCA for 

the corrected jetty of length 

1190 meter as per the 

It is submitted that the Answering 

Respondent has commissioned a 456m 

jetty in early 1990s after obtaining 
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Recommendations/ 
suggestions/ corrective 
measures/ improvements 
proposed by GPCB 

Response by the Answering 
Respondent 

Environmental Clearance 

obtained in the year-2022. 

(HRC Division) 

consent from the GPCB. Later in 

2006, EC&CRZ clearance was 

obtained for expansion in additional 

734m which increased the total berth 

length to 1190 m.  However, total 

1190m was inadvertently missed in the 

CCA granted by GPCB. The total 

length of jetty permitted by vide the 

impugned EC is 1190 m.  

In view of the inconsistency, we have 

submitted an application for 

amendment of CCA on 10.10.2023. 

Unit shall complete the balance 

stage of secondary fume 

extraction system and connect 

with ID Fan. (HRC Division) 

It is submitted that almost all the 

action plans committed for EAF are 

completed and only one action plan is 

pending which is scheduled to be 

completed by December, 2023.  
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Recommendations/ 
suggestions/ corrective 
measures/ improvements 
proposed by GPCB 

Response by the Answering 
Respondent 

Further, the status of action plan 

pertaining to upgradation of APCD of 

EAF is regularly submitted to GPCB. 

Unit shall provide gas scrubber 

with galvanizing section as per 

CCA. (HRC Division) 

Since the inception of the plant, the 

plant has not installed gas scrubber in 

galvanizing line 1 & 2 as it uses clean 

fuel i.e., Natural Gas. Further, the 

Answering Respondent is complying 

with the GPCB norms for stack 

emissions. Hence gas scrubber with 

galvanizing section is not required. 

In view of the same, the Answering 

Respondent has submitted the 

application for amendment of CCA on 

10.10.2023. 

Unit shall strengthen fugitive 

emission control mechanism. 

(All Division) 

The following fugitive emission 

control measures are in place to 

control pollution caused by movement 
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Recommendations/ 
suggestions/ corrective 
measures/ improvements 
proposed by GPCB 

Response by the Answering 
Respondent 

of vehicle and the  loading and 

unloading of the raw material and 

finished product-  

1. Regular cleaning of dust on roads

through mechanical sweepers. – 10

Nos. of machines are in operation.

2. Water sprinkling systems are

installed at various locations for

controlling  dust emission.

3. Dry fog systems are installed at

various locations for controlling of

dust emission.

4. Wind fence are installed for

controlling of dust emission.

Unit shall obtain membership 

for incinerable waste (i.e. Spent 

Resins & Wastes or residues 

The Answering Respondent has 

obtained the Membership of the Co-

processor dated 28.08.2023 for the 

incinerable waste. The true copy of 
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Recommendations/ 
suggestions/ corrective 
measures/ improvements 
proposed by GPCB 

Response by the Answering 
Respondent 

containing oil). (HRC & Pipe 

Mill Division) 

membership for incinerable waste is 

attached as Annexure R5/3. 

Unit shall amend the CCA for 

stack on coating section. (Pipe 

Mill Division) 

It is submitted that earlier the non-

process and minor stacks were not 

covered under the consent and the EC 

in operation. Subsequent to the change 

in management of the plant, these 

stacks were included in the impugned 

EC dated 02.03.2022 for modification 

of project. 

In view of the same, the Answering 

Respondent has submitted the CCA 

amendment application on 

10.10.2023. 

Unit shall comply with Notice 

of Direction issued U/S-33(A) 

of The Water (Prevention and 

Control of Pollution) Act, 1974 

It is submitted that the Answering 

Respondent has already complied with 

the said recommendation. In fact, the 

Answering Respondent has 
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Recommendations/ 
suggestions/ corrective 
measures/ improvements 
proposed by GPCB 

Response by the Answering 
Respondent 

dated 17/06/2023 (HRC & Plate 

Mill Division) to achieve Zero 

Liquid Discharge for entire 

complex issued considering the 

report of Court Commissioner 

appoint by the Hon’ble Gujarat 

High Court in the PIL No. 14 of 

2022 of Roshni B. Patel V/s. 

Union of India & Ors. (All 

Division) 

implemented its ZLD project in May, 

2023 and commissioned a 250 m3/hr 

reverse osmosis unit for ZLD on 

01.06.2023. Further, the Answering 

Respondent has already achieved 

100% ZLD as on 29.07.2023 and 

intimated GPCB vide its letter dated 

14.08.2023. The GPCB, Surat team 

conducted an inspection on 

25.08.2023 and reply to their 

suggestions was submitted on 

26.08.2023. True copy of the letter 

dated 26.08.2023 submitted by the 

Answering Respondent to the GPCB is 

annexed herewith and marked as 

Annexure R5/4. 

15. In view of the foregoing paragraphs, it is submitted that none of the

observations made by the GPCB can be deemed as grounds for
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setting aside the Impugned EC. Further, the Answering Respondent 

has already started taking steps for compliances of the 

recommendations/ suggestions/ corrective measures/ improvements 

proposed by GPCB.  

16. In view of the aforesaid submissions, the Answering Respondent

most respectfully prays that this Hon’ble Tribunal may be pleased to

dismiss this Appeal and impose heavy costs on the Appellant.

FILED THROUGH 

NAWNEET VIBHAW 
SHARDUL AMARCHAND MANGALDAS AND CO. 

ADVOCATES FOR RESPONDENT NO. 5 
216, OKHLA INDUSTRIAL ESTATE, PHASE III 

NEW DELHI – 110020 
EMAIL – nawneet.vibhaw@amsshardul.com Mob. 8800491477 

Date: 22.11.2023 
Place: New Delhi 
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GUJARAT POLLUTION CONTROL BOARD 

PARYAVARANBHAVAN 

� 
� 
,�,, 

GPCB 

Sector-10-A, Gandhinagar 382 010 
Phone: (079)23222425 

(079) 23232152
Fax: (079)23232156 

Website : www.gpcb.gov.in 

ccA-Amendment 

(No, AWH-94020) 

NO: GPCB/CCA-SRT-340(13)/ID-20680/ lt €, 5" 5' S-:f-­
TO, 
Mis. Essar Steel India Limited (HRC Division) 
Plot :- 203-230, 245-264, 312-321, @27 Km, 

rat-Hazira Road, Hazira, 
Surat:- 394270, 
Tai:- Chorasi, Dist:- Surat 

SUB: Amendment in the consolidated consent & Authorization of the Board. 
REF: 1) CCA order No: - A WH-65181, Dated- 23/09/2014 under various Environmental Acts/Rules. 

2) This office CTE-amendment order no:- GPCB/CCA-SRT-340( 13)/ID-20680/404186. Dtd:-
15/02/2016.

3) Your CCA Amendment Application Inward ID No.123549 dated 21-08-2017.

In exercise of the power conferred under section-25 of the Water (Prevention and Control of
Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution)-198 I and 
Authorization under under rule 6(2) of the Hazardous And Other Waste (Management and Transboundary) 
Rules, 2016 & framed under the Environment (Protection) Act-1986, The Board has granted CCA vide 
order No. A WH-65181 issued vide this office letter no: GPCB/CCA-SRT-340( l 3)/JD-20680/230892 dated 
17/11/2014, valid up to 09/03/2020. 

The Board has right to review and amend the conditions of the said CCA order. 
The said CCA order is further amended as below. 

1. This order shall be read as CCA-Amendment Order No. A WH-94020 date of issued 28-06-2018 val id
up to 09-03-2020.

2. The condition No-2 of the said CCA order is amended as below

2. The consents shall be valid up to 09-03-2020 for use of outlet for the discharge of trade effluent &
emission due to operation of industrial plant for manufas;ture of the following items/products\ so:rnm� �

Sr. 
No. 

I 

2 

3 

4 
6 

Product Quantity as per Quantity as per Total Quantity after 
CCA CTE- Amendment CCA Amendment 

dated:17/11/2014 dated: -1 5/02/20 16 
Hot Rolled Pickled 1,25,000 45,000 1, 70,000 
Coils/Sheets 
Cold Rolled 1,08,334 ---- 1,08,334 
Coils/Sheets 
Galvanized 64,167 --·-·- 54,167 
Sheets/Coils 
Coated sheets/Coils 8,334 ---- 8,334 
Iron 350 700 

'"' 
1050 

� 

C�anG�aratGreenG�a�� 
tSO-9001-2008 & ISO-14001 - 2004 Certified Organisation 
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Recycling Solutions Pvt. Ltd.

PROVISIONAL CERTIFICATE 

PCB ID: 13376 

Client Code: 4100009798 

To, 
ARCELORMITTAL NIPPON STEEL INDIA LTD 
27TH KM SURAT HAZIRA ROAD 

HAZIRA, SURAT - 394270, 

SURAT - 394270 

Sub.: Membership for Waste Mix Processing Facility(AFRF) 

Dear Sir, 

Date: 28.08.2023 

We have received your necessary documents for membership of our Waste Mix Processing Facility. 

We give our principle acceptance that we will accept your wastes and we will enroll you as our member 

For Waste Mix Processing Facility. We will issue Membership Certificate in due course of time. 

We assure you that we work in most economical way, as per the legal requirement and in the 

environmentally suitable manner. 

Validity of this letter is §. months from date of issuance. 

Please feel free to write us at marketing@rs-pl.com for any query or clarification. 

Thanking You. 

Yours Faithfully, 

For Recycling Solutions Pvt. Ltd. 

natory 

Unit Location 
Plot No. 223, GIDC Estate Panoli, Panoli - 394 116 

Dist. Bharuch, Gujarat, India. Phone : +91 2646 272029 

CIN - U37100MH2012PTC237696 

E-mail : mail@rs-pl.com

Regd. Office 
370, S V P Road, Shop 8, & Plot 384, Cigaretwala Bldg, 

Opp. CBI, Prathna samaj, r--.,.rtM'1!1lfti�'29��1:p�nt Time: 14:47:39 
Mumbai - 400 034, Maharashtra, India. 

Website : www.rs-pl.com
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From: Sebastian, Prannoy
To: "ielo.indialaw@gmail.com"; "maulik@nanavatico.com"; "litigation@nclegal.in"; "legal.gpcb@gmail.com";

"maulik@nanavatico.com"; "aniruddha1488@gmail.com"; "rahul.garg@mgklegal.com"; "Shilpa Chohan"; "Shilpa Chohan"
Cc: Vibhaw, Nawneet
Subject: Advance Service Response to status report on behalf of Respondent No. 5, ArcelorMittal Nippon Steel in Appeal No. 27 of 2022

titled Thakorbhai Vallabhbhai Khalasi vs MoEF&CC & Ors. listed on 24.11.2023
Date: Wednesday, 22 November 2023 6:19:18 PM
Attachments: Response to status report for service.pdf
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BEFORE THE NATIONAL GREEN TRIBUNAL 


WESTERN ZONE BENCH, PUNE 


APPEAL NO. 27 OF 2022 (WZ) 


IN THE MATTER OF:  


Thakorbhai Vallabhbhai Khalasi …Appellant 


Versus  


Ministry of Environment, Forest and Climate Change & Ors.  …Respondents 


RESPONSE BY R-5, ARCELORMITTAL NIPPON STEEL INDIA 


LIMITED TO CURRENT STATUS REPORT FILED BY GUJARAT 


POLLUTION CONTROL BOARD ON 16.08.2023 IN COMPLIANCE 


WITH ORDER DATED 23.05.2023 OF HON’BLE NATIONAL GREEN 


TRIBUNAL, WESTERN ZONE BENCH, PUNE IN APPEAL NO. 27 OF 


2022 


MOST RESPECTFULLY SHOWETH: 


1. That the captioned Appeal is filed challenging the Environmental


Clearance No. EC22A008GJ153411 [File No. J-11011/44/2004-IA


II(I)] dated 02.03.2022 (“Impugned EC”) issued by the Ministry of


Environment, Forest and Climate Change (“MoEFCC”) to


ArcelorMittal Nippon Steel India Limited (“Answering


Respondent”) for the proposed modernization and modification of


the integrated iron and steel plant by installing auxiliary facilities


without increasing its capacity (“Proposed Project”), being located


1







at Hazira Notified Industrial Area in village Hazira, taluka Choryasi, 


district Surat, Gujarat (“Plant”). 


2. The present response is filed in response to the status report filed by


Gujarat Pollution Control Board (“GPCB”) in compliance with


Order dated 23.05.2023 of this Hon’ble Tribunal. The Answering


Respondent reserves its liberty to refer and rely upon its detailed


Reply dated 14.01.2023 filed earlier in the captioned matter,


contents of which are not repeated herein, for sake of brevity and the


same may be treated as part and parcel of the present response.


3. The GPCB conducted inspection of the Answering Respondent to


check the current status of Consolidated Consent and Authorisation


(“CCA”) and Environmental Clearance (“EC”) issued in favour of


the Answering Respondent with respect to four units/ divisions i.e.,


(1) ArcelorMittal Nippon Steel India Limited (Conarc Division), (2)


ArcelorMittal Nippon Steel India Limited (HRC Division), (3) 


ArcelorMittal Nippon Steel India Limited (Plate Mill Division) and 


(4) ArcelorMittal Nippon Steel India Limited (Pipe Mill Division).


4. The GPCB in its Report filed on 16.08.2023 has made certain


observations with respect compliance of conditions prescribed under


the separate CCA and EC granted to each of the abovementioned


four units/ divisions.
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5. By way of the present response, the Answering Respondent seeks to


respond to each of the observations mentioned by the GPCB in its


Report filed on 16.08.2023 in respect of the four units/divisions.


A. ArcelorMittal Nippon Steel India Limited (Conarc Division)


6. It is submitted that the GPCB verified the compliance of Answering


Respondent’s Conarc Division in its Inspection Report which is


annexed as Annexure – II at pages 25 to 48 of the GPCB Report filed


on 16.08.2023.


7. The GPCB Report notes one alleged non-compliance which the


Answering Respondent seeks to specifically address.


GPCB’s observation of non-
compliance 


Response by Answering 
Respondent. 


Unit has provided septic tank/ 


soak pits at several locations for 


disposal of sewage instead of 


Sewage Treatment Plant (“STP”) 


as per EC and CCA condition 


It is submitted that currently the 


sewage collected in the soak pits is 


taken daily to township STP through 


tankers since, the township STP has 


an additional capacity to handle the 


sewage waste collected in the septic 


tank/ soak pits. 


Installation of packaged STPs (2 


Nos.) having total capacity of 250 
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GPCB’s observation of non-
compliance 


Response by Answering 
Respondent. 
m3/day capacity are in progress 


which shall meet the requirements of 


the administration buildings. One 


unit having 100 m3/day capacity has 


already been commissioned as on 


10.11.2023 & other unit having 


capacity of 150 m3/day will be 


commissioned by November, 2023. 


As part of our expansion plan, we are 


planning to install STP with capacity 


1000 m3/day which will cater for the 


entire complex. The plan is 


scheduled to be completed by 


December, 2024.  


B. ArcelorMittal Nippon Steel India Limited (HRC Division)


8. The GPCB inspected and verified the compliance status of the


conditions imposed on the HRC Division through the CCA and EC


issued to the HRC Division. The contents of the compliance status
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of the HRC Division are annexed as Annexure IV on page 76 – 113 


of the GPCB Report.  


9. With respect to certain alleged non-compliances the Answering


Respondent seeks to respond to the same –


GPCB’s observation of non-
compliance 


Response by Answering Respondent. 


Unit has obtained CCA for one 


Acid Recovery Plant (“ARP”) 


whereas unit has installed 


additional ARP. Unit has ARP 


of 250 m3/day for authorization 


of spent acid generation of 2100 


m3/day in CRM process. Unit 


has not provided Online 


Continues Emission Monitoring 


System (“OCEMS”) with ARP. 


It is submitted that the Consent to 


Establish (“CTE”) for Pickling-3 & 


additional ARP was granted on  


15.02.2016. Further, since the process 


falls under secondary metallurgical 


process, it did not require EC.  


Subsequently, the CCA was applied 


for the process in the year 2018 which 


was granted by GPCB on 28.06.2018 


(CCA Amendment no. 94020). 


However, the additional ARP was 


inadvertently missed by the GPCB 


while granting the CCA. We have 


requested GPCB to consider 
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GPCB’s observation of non-
compliance 


Response by Answering Respondent. 


correction of the CCA which is still 


pending consideration. 


It is submitted that the additional ARP 


is part of the modernization project 


and is thus, included in the impugned 


EC for modernization project. 


The Answering Respondent has also 


submitted the application for 


amendment of CCA on 10.10.2023 to 


GPCB for the new ARP plant stack. 


OCEMS for ARP-2 i.e., HCL online 


analyser is installed and its real time 


data connectivity to GPCB / Central 


Pollution Control Board (“CPCB”) is 


in progress. 


True copy of the CTE No. 82831 dated 


15.02.2016 is attached herewith and 


marked as Annexure R5/1.  
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GPCB’s observation of non-
compliance 


Response by Answering Respondent. 


True copy of the CCA Amendment no. 


94020 dated 28.06.2018 is attached 


herewith and marked as Annexure 


R5/2.  


Unit has jetty of 1190 m length 


and obtained CCA for jetty 


length of 736 m. 


It is submitted that the Answering 


Respondent had commissioned a 


456m jetty in early 1990s after 


obtaining consent from the GPCB. 


Later in 2006, EC&CRZ clearance 


was obtained for expansion in 


additional 734m which increased the 


total berth length to 1190 m. However, 


the total 1190 m was inadvertently 


missed in the CCA granted by GPCB. 


The total length of jetty permitted by 


vide the impugned EC is also 1190 m. 


In view of the inconsistency, the 


Answering Respondent has submitted 
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GPCB’s observation of non-
compliance 


Response by Answering Respondent. 


an application for amendment of CCA 


on 10.10.2023. 


Unit has actually provided 


canopy with suction facility to 


trap remaining emission and 


fugitive emission due to liquid 


metal/material transfer & 


handling in Electrical Arc 


Furnace (“EAF”) Section-One 


Canopy (with FES) for One 


EAF. Presently secondary fume 


extraction system is not in 


operation & it’s not connected 


to any Air Pollution Control 


Device (“APCD”) (through ID 


Fan). Fugitive emission 


observed in EAF Section. 


It Is submitted that almost all the 


action plans committed for EAF are 


completed and only one action plan is 


pending which is scheduled to be 


completed by December, 2023.  


Further, the status of action plan 


pertaining to upgradation of APCD of 


EAF is regularly submitted to GPCB.  
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GPCB’s observation of non-
compliance 


Response by Answering Respondent. 


Unit has not provided gas 


scrubber with galvanizing 


section as per CCA. 


Since the inception of the plant, the 


plant has not installed gas scrubber in 


galvanizing line 1 & 2 as it uses clean 


fuel i.e., Natural Gas. Further, the 


Answering Respondent is complying 


with the GPCB norms for stack 


emissions. Hence gas scrubber with 


galvanizing section is not required. 


In view of the same, the Answering 


Respondent has submitted the 


application for amendment of CCA on 


10.10.2023. 


During visit fugitive emission 


from various sources is 


observed in Plant. 


The following fugitive emission 


control measures are in place to 


control pollution caused by movement 


of vehicle and the loading/ unloading 


of the raw material and finished 


product-  
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GPCB’s observation of non-
compliance 


Response by Answering Respondent. 


1) Regular cleaning of dust on roads


through mechanical sweepers – 10


Nos. of machines are in operation.


2) Water sprinkling systems are


installed at various locations for


controlling dust emission.


3) Dry fog systems are installed at


various locations for controlling of


dust emission.


4) Wind fence are installed for


controlling of dust emission.


Unit has not obtained 


membership for incinerable 


waste i.e., spent ion exchange 


resin containing metals. 


The Answering Respondent has 


obtained the Membership of the co-


processor dated 28.08.2023 for the 


incinerable waste. True copy of 


membership for disposal of 


incinerable waste is attached herewith 


and marked as Annexure R5/3. 
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C. ArcelorMittal Nippon Steel India Limited (Plate Mill Division)


10. It is submitted that GPCB conducted site inspection of the plate mill


division of the Answering Respondent and verified that it is


complying with all the applicable conditions as per its CCA and EC.


11. The inspection report of the plate mill division is at pages 124-137


of the GPCB Report filed on 16.08.2023.


D. ArcelorMittal Nippon Steel India Limited (Pipe Mill Division)


12. The GPCB has conducted inspection of the pipe mill division of the


Answering Respondent on 02.06.2023 and 03.06.2023 to verify the


compliance status of the conditions of CCA and EC. In this regard,


it is submitted that the Answering Respondent has complied with all


the applicable conditions imposed under the CCA and EC. However,


the GPCB in its report has made certain observations, which the


Answering Respondent seeks to specifically address.


GPCB’s observation of non-
compliance 


Response by Answering Respondent. 


Unit has provided hood cover, 


ID fan with stack on coating 


section. Unit has been asked to 


It is submitted that earlier the non-


process and minor stacks were not 


covered under the consent and the EC 


in operation. Subsequent to the change 
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GPCB’s observation of non-
compliance 


Response by Answering Respondent. 


clarify the same details is not 


reflected in CCA. 


in management of the plant, these 


stacks were included in the impugned 


EC dated 02.03.2022. 


In view of the same, the Answering 


Respondent has submitted the CCA 


amendment application on 


10.10.2023. 


Unit has provided septic tank/ 


soak pits for disposal of sewage 


instead of STP as per the CCA 


condition  


It is submitted that currently, the 


sewage collected in the soak pits are 


taken daily to township STP through 


tankers which has  additional capacity 


to handle the sewage waste collected 


in the septic tank/ soak pits. 


Installation of packaged STPs (2 Nos.) 


having total capacity of 250 m3/day 


capacity are in progress which shall 


meet the requirements of the 


administration buildings. One unit 


having 100 m3/day capacity has 
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GPCB’s observation of non-
compliance 


Response by Answering Respondent. 


already been commissioned as on 


10.11.2023 & other unit having 


capacity of 150 m3/day will be 


commissioned by November, 2023. 


As part of our expansion plan, we are 


planning to install STP with capacity 


1000 m3/day which will cater for the 


entire complex. The plan is scheduled 


to be completed by December, 2024. 


Unit has not obtained 


membership for incinerable 


waste i.e. wastes or residues 


containing oil.  


Company has obtained the 


Membership of the co-processor dated 


28.08.2023 for the disposal of 


incinerable waste. The true copy of 


membership for incinerable waste is 


attached as Annexure R5/3. 


13. In view of the observations made by GPCB during the inspections,


the GPCB has proposed nine (9) recommendations/ suggestions/


corrective measures/ improvements in its report filed on 16.08.2023.
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14. The Answering Respondent seeks to respond/ reply to each of the


recommendations/ suggestions/ corrective measures/ improvements


proposed by GPCB.


Recommendations/ 
suggestions/ corrective 
measures/ improvements 
proposed by GPCB 


Response by the Answering 
Respondent 


AMNS group shall provide STP 


for the entire complex as per the 


compliance submitted by the 


industry. (All Division) 


It is submitted that currently the 


sewage collected in the soak pits is 


taken daily to township STP through 


tankers since, the township STP has an 


additional capacity to handle the 


sewage waste collected in the septic 


tank/ soak pits. 


Installation of packaged STPs (2 Nos.) 


having total capacity of 250 m3/day 


capacity are in progress which shall 


meet the requirements of the 


administration buildings. One unit 


having 100 m3/day capacity has 


already been commissioned as on 


10.11.2023 & other unit having 
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Recommendations/ 
suggestions/ corrective 
measures/ improvements 
proposed by GPCB 


Response by the Answering 
Respondent 


capacity of 150 m3/day will be 


commissioned by November, 2023. 


As part of our expansion plan, we are 


planning to install STP with capacity 


1000 m3/day which will cater for the 


entire complex. The plan is scheduled 


to be completed by December, 2024.  


Unit shall amend the CCA for 


the new ARP plant stack & 


provide OCEMS. (HRC 


Division) 


The Answering Respondent has 


submitted the application for 


amendment of CCA on 10.10.2023 to 


GPCB for the new ARP plant stack. 


OCEMS for ARP-2 i.e. HCL online 


analyser is installed and its real time 


data connectivity to GPCB / CPCB is 


in progress. 


Unit shall amend the CCA for 


the corrected jetty of length 


1190 meter as per the 


It is submitted that the Answering 


Respondent has commissioned a 456m 


jetty in early 1990s after obtaining 
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Recommendations/ 
suggestions/ corrective 
measures/ improvements 
proposed by GPCB 


Response by the Answering 
Respondent 


Environmental Clearance 


obtained in the year-2022. 


(HRC Division) 


consent from the GPCB. Later in 


2006, EC&CRZ clearance was 


obtained for expansion in additional 


734m which increased the total berth 


length to 1190 m.  However, total 


1190m was inadvertently missed in the 


CCA granted by GPCB. The total 


length of jetty permitted by vide the 


impugned EC is 1190 m.  


In view of the inconsistency, we have 


submitted an application for 


amendment of CCA on 10.10.2023. 


Unit shall complete the balance 


stage of secondary fume 


extraction system and connect 


with ID Fan. (HRC Division) 


It is submitted that almost all the 


action plans committed for EAF are 


completed and only one action plan is 


pending which is scheduled to be 


completed by December, 2023.  
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Recommendations/ 
suggestions/ corrective 
measures/ improvements 
proposed by GPCB 


Response by the Answering 
Respondent 


Further, the status of action plan 


pertaining to upgradation of APCD of 


EAF is regularly submitted to GPCB. 


Unit shall provide gas scrubber 


with galvanizing section as per 


CCA. (HRC Division) 


Since the inception of the plant, the 


plant has not installed gas scrubber in 


galvanizing line 1 & 2 as it uses clean 


fuel i.e., Natural Gas. Further, the 


Answering Respondent is complying 


with the GPCB norms for stack 


emissions. Hence gas scrubber with 


galvanizing section is not required. 


In view of the same, the Answering 


Respondent has submitted the 


application for amendment of CCA on 


10.10.2023. 


Unit shall strengthen fugitive 


emission control mechanism. 


(All Division) 


The following fugitive emission 


control measures are in place to 


control pollution caused by movement 
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Recommendations/ 
suggestions/ corrective 
measures/ improvements 
proposed by GPCB 


Response by the Answering 
Respondent 


of vehicle and the  loading and 


unloading of the raw material and 


finished product-  


1. Regular cleaning of dust on roads


through mechanical sweepers. – 10


Nos. of machines are in operation.


2. Water sprinkling systems are


installed at various locations for


controlling  dust emission.


3. Dry fog systems are installed at


various locations for controlling of


dust emission.


4. Wind fence are installed for


controlling of dust emission.


Unit shall obtain membership 


for incinerable waste (i.e. Spent 


Resins & Wastes or residues 


The Answering Respondent has 


obtained the Membership of the Co-


processor dated 28.08.2023 for the 


incinerable waste. The true copy of 
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Recommendations/ 
suggestions/ corrective 
measures/ improvements 
proposed by GPCB 


Response by the Answering 
Respondent 


containing oil). (HRC & Pipe 


Mill Division) 


membership for incinerable waste is 


attached as Annexure R5/3. 


Unit shall amend the CCA for 


stack on coating section. (Pipe 


Mill Division) 


It is submitted that earlier the non-


process and minor stacks were not 


covered under the consent and the EC 


in operation. Subsequent to the change 


in management of the plant, these 


stacks were included in the impugned 


EC dated 02.03.2022 for modification 


of project. 


In view of the same, the Answering 


Respondent has submitted the CCA 


amendment application on 


10.10.2023. 


Unit shall comply with Notice 


of Direction issued U/S-33(A) 


of The Water (Prevention and 


Control of Pollution) Act, 1974 


It is submitted that the Answering 


Respondent has already complied with 


the said recommendation. In fact, the 


Answering Respondent has 
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Recommendations/ 
suggestions/ corrective 
measures/ improvements 
proposed by GPCB 


Response by the Answering 
Respondent 


dated 17/06/2023 (HRC & Plate 


Mill Division) to achieve Zero 


Liquid Discharge for entire 


complex issued considering the 


report of Court Commissioner 


appoint by the Hon’ble Gujarat 


High Court in the PIL No. 14 of 


2022 of Roshni B. Patel V/s. 


Union of India & Ors. (All 


Division) 


implemented its ZLD project in May, 


2023 and commissioned a 250 m3/hr 


reverse osmosis unit for ZLD on 


01.06.2023. Further, the Answering 


Respondent has already achieved 


100% ZLD as on 29.07.2023 and 


intimated GPCB vide its letter dated 


14.08.2023. The GPCB, Surat team 


conducted an inspection on 


25.08.2023 and reply to their 


suggestions was submitted on 


26.08.2023. True copy of the letter 


dated 26.08.2023 submitted by the 


Answering Respondent to the GPCB is 


annexed herewith and marked as 


Annexure R5/4. 


15. In view of the foregoing paragraphs, it is submitted that none of the


observations made by the GPCB can be deemed as grounds for
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setting aside the Impugned EC. Further, the Answering Respondent 


has already started taking steps for compliances of the 


recommendations/ suggestions/ corrective measures/ improvements 


proposed by GPCB.  


16. In view of the aforesaid submissions, the Answering Respondent


most respectfully prays that this Hon’ble Tribunal may be pleased to


dismiss this Appeal and impose heavy costs on the Appellant.


FILED THROUGH 


NAWNEET VIBHAW 
SHARDUL AMARCHAND MANGALDAS AND CO. 


ADVOCATES FOR RESPONDENT NO. 5 
216, OKHLA INDUSTRIAL ESTATE, PHASE III 


NEW DELHI – 110020 
EMAIL – nawneet.vibhaw@amsshardul.com Mob. 8800491477 


Date: 22.11.2023 
Place: New Delhi 
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GUJARAT POLLUTION CONTROL BOARD 


PARYAVARANBHAVAN 


� 
� 
,�,, 


GPCB 


Sector-10-A, Gandhinagar 382 010 
Phone: (079)23222425 


(079) 23232152
Fax: (079)23232156 


Website : www.gpcb.gov.in 


ccA-Amendment 


(No, AWH-94020) 


NO: GPCB/CCA-SRT-340(13)/ID-20680/ lt €, 5" 5' S-:f-­
TO, 
Mis. Essar Steel India Limited (HRC Division) 
Plot :- 203-230, 245-264, 312-321, @27 Km, 


rat-Hazira Road, Hazira, 
Surat:- 394270, 
Tai:- Chorasi, Dist:- Surat 


SUB: Amendment in the consolidated consent & Authorization of the Board. 
REF: 1) CCA order No: - A WH-65181, Dated- 23/09/2014 under various Environmental Acts/Rules. 


2) This office CTE-amendment order no:- GPCB/CCA-SRT-340( 13)/ID-20680/404186. Dtd:-
15/02/2016.


3) Your CCA Amendment Application Inward ID No.123549 dated 21-08-2017.


In exercise of the power conferred under section-25 of the Water (Prevention and Control of
Pollution) Act-1974, under section-21 of the Air (Prevention and Control of Pollution)-198 I and 
Authorization under under rule 6(2) of the Hazardous And Other Waste (Management and Transboundary) 
Rules, 2016 & framed under the Environment (Protection) Act-1986, The Board has granted CCA vide 
order No. A WH-65181 issued vide this office letter no: GPCB/CCA-SRT-340( l 3)/JD-20680/230892 dated 
17/11/2014, valid up to 09/03/2020. 


The Board has right to review and amend the conditions of the said CCA order. 
The said CCA order is further amended as below. 


1. This order shall be read as CCA-Amendment Order No. A WH-94020 date of issued 28-06-2018 val id
up to 09-03-2020.


2. The condition No-2 of the said CCA order is amended as below


2. The consents shall be valid up to 09-03-2020 for use of outlet for the discharge of trade effluent &
emission due to operation of industrial plant for manufas;ture of the following items/products\ so:rnm� �


Sr. 
No. 


I 


2 


3 


4 
6 


Product Quantity as per Quantity as per Total Quantity after 
CCA CTE- Amendment CCA Amendment 


dated:17/11/2014 dated: -1 5/02/20 16 
Hot Rolled Pickled 1,25,000 45,000 1, 70,000 
Coils/Sheets 
Cold Rolled 1,08,334 ---- 1,08,334 
Coils/Sheets 
Galvanized 64,167 --·-·- 54,167 
Sheets/Coils 
Coated sheets/Coils 8,334 ---- 8,334 
Iron 350 700 


'"' 
1050 


� 


C�anG�aratGreenG�a�� 
tSO-9001-2008 & ISO-14001 - 2004 Certified Organisation 
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Recycling Solutions Pvt. Ltd.


PROVISIONAL CERTIFICATE 


PCB ID: 13376 


Client Code: 4100009798 


To, 
ARCELORMITTAL NIPPON STEEL INDIA LTD 
27TH KM SURAT HAZIRA ROAD 


HAZIRA, SURAT - 394270, 


SURAT - 394270 


Sub.: Membership for Waste Mix Processing Facility(AFRF) 


Dear Sir, 


Date: 28.08.2023 


We have received your necessary documents for membership of our Waste Mix Processing Facility. 


We give our principle acceptance that we will accept your wastes and we will enroll you as our member 


For Waste Mix Processing Facility. We will issue Membership Certificate in due course of time. 


We assure you that we work in most economical way, as per the legal requirement and in the 


environmentally suitable manner. 


Validity of this letter is §. months from date of issuance. 


Please feel free to write us at marketing@rs-pl.com for any query or clarification. 


Thanking You. 


Yours Faithfully, 


For Recycling Solutions Pvt. Ltd. 


natory 


Unit Location 
Plot No. 223, GIDC Estate Panoli, Panoli - 394 116 


Dist. Bharuch, Gujarat, India. Phone : +91 2646 272029 


CIN - U37100MH2012PTC237696 


E-mail : mail@rs-pl.com


Regd. Office 
370, S V P Road, Shop 8, & Plot 384, Cigaretwala Bldg, 


Opp. CBI, Prathna samaj, r--.,.rtM'1!1lfti�'29��1:p�nt Time: 14:47:39 
Mumbai - 400 034, Maharashtra, India. 


Website : www.rs-pl.com
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